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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
* * ok

0.A. 594/94. pt. of Decision

-
e

24.5,94.

R, Rama Mohana Rao
Vs

1 Tha_DPaost Master General,

2. The Director of Postal Services,
0/¢ the Post Master General,
Vijayawada - 2.

3, The Senior supdt. of Post Qffices,
Vijayawada Division,
Vijayawada - 1,

.+ Applicant

++ Reaspondents,

Counsel for the Applicant : Mr, P. Krishna Reddy

counsel for the Respondents : Mr. N.V. Ramana,

CORAM:

addl.

cGsc.

THE HON'BLE SHRI JUSTICE V. NEELADRI RAQ : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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OA. 594 /94
Judgement

( As per Hon. Mr. Justice V., Neeladri Rao, Vice Chairman )

. Heard Sri P. Krishna Reddy, learned counsel for the
applicant ana ori wes. - e .

- - —-=" Lo +hp_
respondents, |

2. This OA was filed assailing the order dated 29-4-1994
to the extent of his transfer to Chandarlapadu., It is

- = “-ss-nlia +hat the order of his transfer is violative
of Guidelines No.NU/RT, dated 23-4-1Ywd, =~v .-

ted that while retaining see of those who joined at
Vijayawada earlier to him he was transferred and it is
contrary to the Guidelines issued in regard to the transfers,
3, The further contention for the applicant is that his

*7- 1~ warkinag as ED stamp vendor at Vijayawéda and it will
cause much inconvenience to his Tamasy a. . _

tramsfer and it is also against the policy of the Central
Government wherein it is stated that both the spouses should
be allowed to wofk at the same place as far as poséible.
4, We feel that it is for the higher authorities i.e. the
Post Master Genefai, Vijayawada, R-1, to considér the same
dispassionately in case the applicant is going to submit his
representation in regard‘to the same.
4. So, in the circumstances it is just and proper to pass
the following order :

If the applicant is'gqihg to submit his repfeéentatioq

: ~wm 4 tavawada by 31-5-1994, the same had tobe
disposed of.‘dispassionately, expeditiously suu peve—- . .

20-6-1994, Till then the applicant should not be relieved
Y Nop WG frv ot -
except when a reliever is posteil- In case the applicant has



" i{ng disposal of that representation,
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to be relieved in the contingency referred to before the

disposal of the representation of the applicant by R-1 and

_nAwui aad t+a annlv far leave nend-

the leave has to be

1 £ +tm sl mans 1o 1 F an

granted, .
o-»u-d\/\"“

5. The OA is disposed ofJ\at the admission stage.

{R_._Ravnaraian) - {V, Neeladri Rao) 5

'No/ jcests.

o . Perdlos . -
Dictated in Open Court Deputy Registrar(J)cC

The Postmaster General, vijayawada-2.

The Director of Postal Services,
sk 0/0 the Postmaster General, vijayawada-2.

The Senior Superintendent of Post Otfices,
vijayawada Division, vijayawada-l.

One copy to Mr,P,Krishna Reddy, Advocate, CAT 4
One copy to Mr.N.v.Ramana, Addl.CGSC.CAT.Hyd .
One copy to Library, CAT.Hyd.

One spare copys
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